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O.A,NO. /19/92 

DATE OF DECISION 07.0,99 

Muriia:nma Thirusarig & 21 Ors. 	Petitioner I. 	Advocate for the Petitioner [s 
Versus 

Union of India & Ors. 	 Respondent 

Mr. R.!i. Vin 	 Advocate for the Respondent 

CO RAM 

The Hon'ble Mr. 	V. Ramakrishriari 	: Vice Chairman 

The Hon'ble Mr. 	k.C. Knnari 	 i4rrber (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? ' 
, Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal ? --- 
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ORAL ORDER 

O.A 19 OF 1992 

Date: 07.09.99 

Per Hon 'ble Shri. V. Ramakrislinan : \7 jc.e Chairman. 

We have heard M. Y. V. Shah for the applicant and Mr. Vin for the 

responde ifls, 

2 	i he apolicants are casual labours recruited het\\'een 07.08.78 to 28.01 .81 

and have sough t 1ir a di rcfioii that ti ev should he rcgularised and absorbed in 

Ralvav ser ice. 

Mr Y.V. shah says that all the applicants were recruited as project casual 

labours and they are cuntm ued an along. 

FTc ilIrLher says that iii terms of the scheme prepared by the Railway 

Adni nistration in pursuance to the direction (ii the Hotfhle Supreme Court in 

indra Pal Yadev's cas, ben have a ngiit ioi reular1sation. He draws attent!on 

to pant 6.1) of the repb statement of the respondents dated 23.07,1 992 which 

saNs that the applicants ha\c been screened hr regular absorption agaiilst 

vacances aecruitia in open line units to the extent of 30 0 o as decided by the 

R.ailwa\: Adinttiistratjuii in consultation with the recoLnised Unions and ii 111ev 

are iiund suitable they \\ ill  he reauiarise.d as per their turn which may come 

withm one year subject to a\:aiiahilitv of vacancies. 'ihis statement is filed as 

as 02 (17  92 	N1tJlct Mr. Via norl- t  Mi Y \J  Shah thiows liht to the 

actual posi on at present as they have been silitted from one unit to another, 

Mr. Viii fbr the respondents submits that they should have been regularised as 
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per thetr turn and if ally iunior is reaniariced. they also would have been. 

reu1uiised 

3. 	in the facts and circumstances of the case and in view of the statement of 

the Rail'vav Adstration and in the liaht of the present submissions of Mr. 

\\C djrect tham in case the applicants ha e been lound lit as per the 

screening, as they have already been screened. the should be reLlularised as per 

their tuni and in case an unir to 111cm nm Inc relevant approved seniority list 

has been regularised, the also should be reularised not later than the date on 

\vhjch the junior has been regulansed in accordance wiih the relevant scheme. 

rules and mst UCt;l5. 

\X,'itli the bue ircetHu;.Ihe (JA is fin llv disposed of. Na casts. 
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